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(2023) 03 OHC CK 0091

In the Orissa High Court

Case No : Writ Petition (C) No.18911 Of 2022

Uttam Sahu APPELLANT

Vs

State Of Odisha And Others RESPONDENT

Date of Decision : 14-03-2023

Acts Referred:

Citation : (2023) 03 OHC CK 0091

Hon'ble Judges : Arindam Sinha, J

Bench : Single Bench

Advocate : G. C. Swain, A. K. Sharma, A. Bhoi

Final Decision : Dismissed

Judgement

Arindam Sinha, J

1. Mr. Swain, learned advocate appears on behalf of petitioner and hands up
memo of date saying his client does not want to proceed with the matter and it
should be withdrawn.

2. Mr. Sharma, learned advocate, Additional Government Advocate appears on
behalf of State and submits, he has not yet received instruction with regard to
record in order dated 17th February, 2023 and adjournment granted thereby for
State to enquire and report on the proof submitted by opposite party no.4 and
acted upon, to issue impugned legal heir certificate.

3. Mr. Bhoi, learned advocate files power and submits, he is appearing on behalf
of opposite party no.4.

4. The writ petition was moved before this Bench on 7th December, 2022, taken
up thereafter, inter alia, on 5th January, 2023 and 17th February, 2023. Orders
were made on those dates and as aforesaid adjournment granted to State for
enquiry and report. In the circumstances and petitioner’s prayer for not wanting
to proceed, the writ petition is dismissed.
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